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Hindi at the Function to of the First Sitting of the
Commemorate " Constituent Assembly

SHRI SRIKANTA JENA: I have already  gyRy SRIKANTA JENA: I would just like to
said that the decision of the Home Minister j o the hon. Leader of the Opposition that the
has already been conveyed to the yome Minister has already taken a decision so far
Government of Tamil Nadu. The hon. ;¢ ecyrity to Miss Jayalalitha is concerned. As for
Member says ~that it has not been e jeader of the AIADMK, he has said that this
11pplemented. That 1s.why [ can or.ﬂy aSSUIC jecision has not been implemented. That is his
him that I w0u1.d .certalnly convey l}ls feelings allegation. Madam, I will certainly convey it to the
to the Home Minister. ... (Interruptions)....  {ome Minister. That is all. ...(Interruptions)....

THE DEPUTY CHAIRMAN: That is t00  THE DEPUTY CHAIRMAN: You are the
much. —...(Interruptions). That is very bad. nfipirer of parliamentary Affairs. It is your duty to
Now, let me take up other work. ;o ey (o the Government what happens in
.(Interruptions).... That is enough, enough, payjament. The word 'coveny' is all right as far as
enough. I Ihave got other Business also. you are concerned. You have given an assurance
--(Interrup non:s') GO_ back to y(?u¥ seat;. very sincerely that you would do it. It is a serious
Your lefader 18 spe.akmg; the Minister is pager That is why the Members are very
responding. I have given you mor.e than one- concerned about her safety and security because
and-a-half hour to speak on this 1ssue. What proper protection is not being given to her. You
more do you want? ...(Interruptl.ons).... The convey it; it is all right. But ensure that it is not
Minister IS answering. Please sit down. ... pere ‘conveying'. Some action should be taken.
(Interruptions).... The Home Minister should see to it that the State
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Now, we will take up the Income Tax
(Amendment) Bill, 19%. Hon. Minister, Mr.
Chidambaram, is with us. We had taken a
decision that it has a very limited scope and
we are not going to have any discussion on it.
Mr. Minister, you just-move the motion, I will
pass it.

THE INCOME TAX (AMENDMENT)
BILL, 1996.

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM): Madam, I rise to move:
That the Bill further to amend the Income Tax
Act, 1961, as passed by Lok Sabha, be taken
into consideration.

SHRI V. NARAYANASAMY: Madam, I
have an amendment.

THE DEPUTY CHAIRMAN: What is
the amendment.......... {interruptions) Then |
have a discussion on that and I will make
you to sit till 8.00 o' clock ............... (interrup
tions)

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) The Government of India
has extended 100% deduction, under Section
80 G of the Income Tax Act, to donations
made to this fund by promulgating an
Ordinance on the 14th November, 1996, to
amend the Income Tax Act, 1961. We took
the step in view of the large-scale damage to
property and to demonstrate our solidarity
with the people and the Government of
Andhra Pradesh during the time of distress.
Now, I move the Income Tax (Amendment)
Bill, 1996, as passed by the Lok Sabha to
replace the Ordinance. Madam, I hope, this
will help in generating enough funds to meet
the relief and rehabilitation of cyclone afected
people. I request the hon. Members to pass
this Bill without any discussion.

THE DEPUTY CHAIRMAN: Mr.
Chidambaram, Mr. Narayanasamy, wanted to
move an amendment. He feels that you are
only talking about Andhra Pradesh, while this
cyclone had no limitation of its damage and it
has also dam-



